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(b) if so. the details thereof; and 

. (c) the time by which the Committee is 
likely to submit its report? 

THE MINISTER OF WATER RE-
SOURCES AND' MINISTER OF PAR-
LlAMENTAR.Y AFFAIRS (SHRI VIDYA-
CHARAN SHUKLA): (a) to (c) As per 
decision taken in the inter-State meeting 
of Sane basin States on 24-8-1992. a High 
Level Technical Committee for sharing of 
Sooe Waters was set up on 30-10-1992 
under the Chairmanship of the Chairman, 
Central Water Commission. Other members 
of the Committee are Engineer-in-Chiefs 
of Irrigation Departments of basin States. 
Chief Engineer, Irrigation Management, 
Central Water Commission is a Member-
Secretary. 

The terms of reference for the Committee 
include preparation of proposals for sub-
basin-wise allocation of the available 
waters among Co-basin States of Uttar 
Pradesh. Madhya Pr:adesh and Bihar, keep-
ing in view, the overall sharing framework 
specified in Bansagar Inter-State Agreement 
of 1973 as also in Kanhar Agreement of 
1982 and other such understandin~ and 
deliberations Which may have relevance 
in the matter and to recommend adminis-
trative arrangement for ensuring distribu-
tion of water -amongest the basin States 

. as per approved allocations. 

The Committee held 4 meetings since 
November, 1992. The last meeting was 
held recently OD 17-8-93. Now the com-
mittee is required to finalise the report. 

CBI Raids 

4526. SHRI VILAS MUTTEMW AR: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

: (a) whether the Central Bureau of In-
vestigation carried out raids at 70 places 
recently in five States on Shiv Sena. and 
BJP centres and arrested three persons as 
part of the on-going investigation into the 
December 6 incidents at Ayodhya; 

(b) if. so, the places where such raids 
were conducted; 

(c) whether a number of incriminating 
documents and other materials were seized; 

(d) whether cases have been re,pstered 
against the persons arrested; and 

(e) if not. the rea sons therefor? . 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): (a) to (e) The 
CBI has conducted raids at 44 places In 
six States and in the National Capital 
Territory of Delhi and 12 (twelve) persons 
were arrested during the raids. Some 
centres of BJP and Shiv Sena. among 
others. were covered during the raids. Tne 
CBI was able to seize a number of inert-
minating documents/materials during the 
raids. The searches and arrests were made 
as part of investigation into FIR No. 
R(S)/92-SIU.V {SIC-lI/CBI {N. Delhi which 
was already registered by CBI on 13 Dec., 
1992. 

Welf:Jre of Ailed 

4527. SHRI SYED SHAHABUDDlN: 
Will the Minister of WELFARE be pleased 
to refer to the reply given to USQ No. 
7109 on April 29, 1993 and state: 

(a) whether the draft report of the Com-
mittee on Welfare of the aged has been 
finalised: 

(b) if so. the rei.'~)mmemlations of the 
Committee: 

(c) whether the Government have accep-
ted the recommendations of the Committee: 
and 

(d) when the recommendations are likely 
to be implemented'! 

THE MINISTER OF STATE IN THE 
MINISTRY OF WELFARE (SHRJ K. V. 
THANGKA BALU): <a) Yes. Sir. 

(b) The recommendations of the Com-
mittee are indicated in the statement (at-
tached). 

(c) and (d) The recommendations of the 
Committee have been circulated to State 
Governments. Union Territory Administra-
tions, Voluntary Organisations and Export 
Bodies for comments. Further action in 
the matter wiU be taken on receipt of the 
comments. 
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Recommendations of the Inter-Ministerial 
Committee contained in the praft Report 
of the National Policy for the Welfare of 

the Aged 

(l) Particular attenti()W~uld be paid, 
in social security and social· programmes, 
to the circumstances of the elderly women 
whose income is generally lower than men's 
and whose continuous .emp!oyment has 
been broken up by maternity and family 
responsibili!ies. Structural inequalities of 
assets. savings, credit and income coupled 
with a narrow definition of what consti-
tut~ value ensures that women's work 
(which is largely in the informal and sub-
sis~eiice sectors) remains under-valued and 
uncounted. 

An important effect of the differential 
in life expectancy between men and women 
is that a high proportion of older women 
than men are wiJowed. lone ageing in-
creases with age and apart from serious 
economic dislocation and lack of effective 
kinship supPort. It has negative effects 
IlPOf! physical and mental health. 

(2) Attempts should be made to facili-
tate participation of older persons in the 
economic life of the society by creating 
conditions conducive to employment on a 
part-time or honorary ba!lis in the unorga-
nised secton. 

(3) Measures should. be taken to assist 
older persons to find or return to indepen-
dent employment by creating new emp· 
loyment possibilities and facilitating train-
ing or retraining. The right of older 
workers to employment should be based 
on ability to perform the work rather than 
chronological age. 

(4) As for the aged persons who have 
acquired technical experience and expertise 
(having served the related field in the pasO, 
the aged may like to constitute voluntary 
e~ployment bureaux. The bureaux may 
register the· names of aged persons having 
specialised knowledjJe and experience. The 
bureau can undertak.e the job of maintain-
ing contact with tbe employers. identifying 
the jobs suitable for the aged and place 
the aged in service. 

(5) J;)espite the significant unemploymeat 
problems facing the country (in particular 
witil reprd to ),OUIlg J)COJ)le), the -retire-
ment age for employees should not lie 
lowered except on a voluntary basis. 

(6) Organisational framework and pro-
grammes at the Central and State level as 
recommended by the Workin. Group on 
special social problems for the EiJbth Fi.e 
Year Plan should be accepted for imple-
mentation including setting up of (i) Na-
tional Board for Senior Citizens (ii) Na-
tional Institute for Senior Citizens (iii) for-
mulation of policies and special prosramlJles 
for schemes such as construction of bomes 
for the elderly. maintenance of destitute 
elderly in homes. day-care centres to im-
prove the ~uality of' home of elderly, 
foster care services for them etc. 

(7) Constitution of Committee for welfare 
of Senior Citizens at the State level. 

(8) As a basic human right, education 
must be available without discrimination to 
all. Realising that population of the 60-
plus both for males (34.6 %) and females 
17.7°~) is much lower than in'the general 
population. educational policies should re-
flect the principle of the right to educa-
tion of the aged through suitable educa-
tion programmes devised for them. The 
need for continuing adult education at all 
levels should be recognised and encour-
aged. 

(9) Education departments need to be 
involved for ensuring that through curri-
cula at school and college levels, the young 
are sensitised with the changing needs of 
the aged and their importance as integral 
parts of family and community. Non-
formal channels and the mass media should 
be u!>Cd to develop programme. 

(10) The financial and other social sup· 
ports should be provided through govern-
mental and non-governmental programma 
to the families. specially those belonJina 
to the lower income group to help them 
to continue to maintain their elders. 

(II) The present policy of providing 
persons only to destitute elderly is not 
conducive to the maintenance of the social 
structure, Prevention of destitution of the. 



elderly by a_tina COQc1ition. ciooducive ... 
the ,~atmuadoo of the elderly within the 
fathll, 'fold is more important. 

i (12) ~ ... should be eDCOUrajed to 
font th.; own' W1UJtt:Ur' Orpnisations 
aDd ooopera1iWlll' neae cooperatives orga-
~ ~ be helped by the .Govern-
_. <Ill ;pri9ritY basiS' un®r' then: pro-
~ ... of pant-in-aid .Or undertakin; 
social' aervicei. . . 

j 

~ (t3J ccnai. measurei like' pref~ of 
FOund fIoim 10 the . elderl, need to be 
i~arated into the National Housing Policy 
aiId,;tiDd~iBes :Of the State Housin8 Board 
and' Urban' Devetoprnimt Departments. 
Welfare of the apd should be . the ·foCus 
of atteRtion,.., (le Drba" 8ankiJ)Jl services 
prop-amme of the Urban Development 
Ilejartment, 

(l4) A nwnher of' seniOl' citi7.cns are 
beillll asked to serve ihe public ~ause in 
their individual capacities. They may pro-
me on the spot assistalQ to victims of 
crime and accidents! are PTOY. useful in-
fOlTllation for crime detection and preven-
tiolL' 'Ibey. could escort individuals to 
police stations and hospitals and could in-t.,..... tq (:heck 'Petty crimes like ev~ 
teasl",. chain snatch;n!!; which are so 
common these days. The MuniciJ)al Com-
mit1ea anll Corporati,)ns in urban areas 
may like·" reeiater such persons and 
provide them identity card~. 

(15) Local bod_ should construct group 
hou.es with common services to cater to 
tlW ',wry sJlll'Cifie JMeds of the elderly' of 
all; Qteaeriet via. desritu&e, OCOOIOIIlically 
weak and those belongiA, to" middle' in-
come FOUl'. 

(6) Flats and cottages should be built 
and rented out to senior citizens. The 
tenancy contract or Sale Asreement would 
be v .... 141ly fot: the m..time of the 
elderly. L.IC., Unit Trust of India, He)Us-ior . aWct' Urbati' DeveloPment Corporation 
etc. should invest fund in the constrUctton 
of _or citizens 'tillages within 100 to 
1~ tbta aWaytrom the main 'citieS:" Neces-
sary illfrastructure facilities of lrarisPort. 
health and other services should be pro-
vWcid~ ~ of the'seaiOr citizeils livin, 
jj ; ti'''viItIljes 'abouTd be tiDt04' With the· 

t~~ f, ,~ 

$--2 IsSiNDIM 

deve1qpmeot of ttJe area. .' ~ts 
shQJlJd a&o " be made to' provide built up 
houses at don1alHe r.ents. The houses! 
apartmeo... sbOuid be specially desiped 
provision support, guards, railings, lightings, 
etc. 10r convenient movement of the a,ed. 

07) Special attention should be paid to 
evolve programmes and ,policy inceutives 
for, the unorpnised ~OB and tbe society, 
which are not covered by the. ~r 
pension aDd other retirement benefits. 
These policies should be suitably formu-
lated to attract people' white '. they are still 
pro!ective to plan for their future. 

(18) Elderly Persons have to be provided 
recreational activities of their' iJtterest. This 
should be achieved by setting up of Day 
Care Centres where the elderly may interact 
with their peers. articulate their needs. 
c:_ltpreSs their interests and participate in 
voluntary work. The opportunity to meet 
persons 'with comrftonaIity of interests and 
discuss common problems will lead to 
alleviation of emOtional Problems ,of the 
aged. It is recommended that tbe pro-
gramDie of Day ~re Centre for the' elderly 
may be enlarged and Day Care Centres 
set up aU over the country. 

{19} To Cope with the cnerpnt medical 
and Psycho-social problems, lP'Qter em-
phasis 'needs to be ~iven on Geriatric medi-
cit»-botb ill teaching and in practice. For 
detailed periodic medical examination of, 
the elderly. 'ComjlrellensivefTohl Geri<l-
trk Assessment Units' should be organised 
and incorporated with' the Primary Health 
Centres after due moditkation and training 
of their .. stafting pattern. These units· may 
also he located in acute long term Gare 
hospitals. 

There should h '.separate Geriatric OPL. 
in hospitals and at least S% beds be rc: 
sen.recl for ,them.· , 

Ri, cities should be traJlSit hospitals for 
the aged. 

III "hOspitals ',and dispeDsarie!l ' special 
counters and days in the week' QD be 
assiP,ed to attend to their needs so that 
tJ>ei' are spared:, ana bhaUStioa 01 stand-
inl~ iii IOnI queues in 0Yftcr6wded bas-
phialS:" , 
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. (20) F acUities for education and training 
should be available for doctors, paramedi-
cal staff and social workers, both from 
voluntary and gl?vemmental circles to im-
part training in geriatrics and gereontology 
covering all aspects of old age ailments. 
Families should also be oriented on the 
health and nutrition needs of 1lfe elderly 
arid ways to meet them through specially 
brought out information booklets and the 
mass media. 

4528. SHRI RAJNATH SONKAR 
SHASTRI: Will the Minister of HOME 
AFF AIRS be pleased to state: 

(a)· whether attaltion of the Government 
has been drawn to the news-item captioned 
"Lottery gbotalon mein aayojkon ke saath 
neta aur adhikari saamil" appearina in the 
'Nav Bharat Times' dated June 26, 1993; 

(b) if so, the facts thereof; and 

(c) the. reaction ,of the Gavernment there-
to:? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. M. SAYEED): (a) Yes, Sir. 

(b) Eight cases of lottery fraud have 
been registered at different police stations 
in the capital. Six of these cases relate to 
fraudulent conduct of business of lotteries; 
and, in two cases, the accused had tamper-
ed with the original numbers of their 
lottery tickets with the intention of claim-
ing . the prize. 

(c) The following remedial steps have 
been taken .in this regard: 

(i) Division and Beat officers have been 
briefed to check such crimes in their 
respective Divisions and Beats. 

(ii) Public has been advised to purchase 
: lottery ticlr.cts only from authOl'ised 

dealers. 

(iii) On receipt .of any .i,afonnatioQ about 
fol'JC(i lotteries, action is taken under 
appropriate law against the per.soits 
found indulgin. in such criDIes. 

[Ttansiation} 

Racket ia Sale of (JUPlKoved T .... 

4529. SHRI VISHWANATH SHASTRI: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether thete is a racket in AJra 
wherein unapproved thesis is being sold 
to Ph.D. students for O'btainina Ph.D. 
degree; 

(b) if so, the action beina ~n by the 
Government to' smash this racket: 

(c) whether any action is beiJJ& prO'pas~ 
to' ~xpose. the persons invO'lved in this 
racket: and 

(d) if ~ot, the reasons theretor? 

THE MINISTER OF STATE IN TIm 
MINISTRY OF HOME AFFAIRS (SHRJ 
P. M. SAYEED):· (a) No, Sir. 

(b) to (d) Do not arise. 

4530. SHRI BHEEM SINGH PATEL: 

Will the Minister of HOME AFFAIRS 
be pleased to' state: 

(a) whether the Govelrtment are contiftr· 
ing to issue licences to' pavement shop-
keepers in Delhi: and 

(b) if so, the details thereof? 

THE MINISTER OF STA'm IN:TIf& 
MINISTRY OF HOME AFFAIRS (SHill 
P. M~ SAYEED): (ar NO', Sir. ,: 

(b) Does not arise 

IElIglish] 

Coal MiIIIq ia MllAya Prad .... 

4531. SHRI SAIEUDDIN CHOU-
DHURY: 

Will the Mini9ter of COAL be pleased 
to state; 

(a) whether the cO'al compaqies ~ do,., 
exknsivc mining Qf coal by opea ca~ in 
Madhya Pradesh; . . 




